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No. 259/XXXV1(3)/2025/36(1)/2025
Dated Dehradun, July 25, 2025

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of ‘The - Uniform Civil Code, Uttarakhand

(Amendment) Ordinance, 2025' (Uttarakhand Ordinance No. 03 of 2025).

As promulgated by the Governor on 24 July, 2025.

The Uniform Civil Code, Uttarakhand (Amendment) Ordinance, 2025
[Uttarakhand Ordinance No. 03 Year, 2025]

(Promulgated by the Governor in the Seventy-sixth Year of the Republic of India)
An
Ordinance

further to amend the Uniform Civil Code, Uttarakhand, 2024 (Act No. 03 of the
year, 2024), "

Whereas, the Legislative Assembly of the State is not in session and the Governor "
is satisfied that circumstances exist which render it necessary for him to take immediate
action;

Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of -
the Constitution of India, the Govemror is pleased to promulgate the following
Ordinances:- ‘

Short title and 1. (1) This Ordinance may be called the Uniform Civil Code,
commencement Uttarakhand (Amendment() Ordinance, 2025.

(2) It shall come into force at once.
Amendment of 2. In section 7 of the Uniform Civil Code, Uttarakhand, 2024
section 7 (hereinafter referred to as the principal Code). in the sccond
proviso to the sub-section (1), for the words 'six months', the
words 'one year' shall be substituted.
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Amendment of

section 10

Amendment of
section 11

3.

4,

In the principal Code, in section 10,-

(1) in sub-section (2), for the words ‘six months®, the words
'one year' shall be substituted;

(ii) in sub-section (3), for the words ‘six months’, the words
'one year' shall be substituted.
In the principal Code, in section 11,-

(i) in sub-section (3), for the words ‘six months’, the words
‘one year' shall be substituted:;

(i1) in sub-section (4), for the words ‘six months’, the words
‘one year' shall be substituted.

LT GEN GURMIT SINGH,
PVSM, UYSM, AVSM, VSM (Retd)
Governor, Uttarakhand.

By Order,

DHANANJAY CHATURVEDI,
Principal Secretary.
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